FORM G (EXTENSION)

INVITATION FOR EXPRESSION OF INTEREST FOR

M/S. K.IL.(INTERNATIONAL) LIMITED OPERATING IN IMPORT AND EXPORT,
TRADING OF METALS AT CHENNAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with M/s. K.I.(International) Limited
PAN & CIN/ LLP No. PAN: AACCKG6186E
CIN: U63023TN2005PLC055189
2. | Address of the registered office 664, T.H.Road, Tondiarpet, Chennai -600
081, Tamil Nadu, India.
3. | URL of website Not Available
4. | Details of place where majority of fixed The majority of fixed assets are situated
assets are located at Chennai
5. | Installed capacity of main products/ services | Not Available (only trading was done)
6. | Quantity and value of main products/ services | M. S. Billet
sold in last financial year Quantity:  995.89 MT
Sale Value: INR 4,21,28,648/-
7. | Number of employees/ workmen Nil
8. | Further details including last available All documents can be obtained by
financial statements (with schedules) of two | sending email at E-mail id:
years, lists of creditors are available at URL: | cirp.kiinternational@gmail.com and
capiyushj@gmail.com
9. | Eligibility for resolution applicants under Can be obtained by sending email at E-
section 25(2)(h) of the Code is available at mail ids: cirp.kiinternational@gmail.com
URL: and capiyushj@gmail.com
10. | Last date for receipt of expression of interest | 30th October 2025 (earlier 07/10/ 2025)
11. | Date of issue of provisional list of 08th November 2025
prospective resolution applicants
12. | Last date for submission of objections to 13th November 2025
provisional list
13. | Date of issue of final list of prospective 22nd November 2025
resolution applicants
14. | Date of issue of information memorandum, 27th November 2025
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans 29th December 2025
16. | Process email id to submit Expression of cirp.kiinternational@gmail.com
Interest
17. | Date of Publication of Form G 15th October 2025 (earlier 22/09/2025)
Notes:

1. For the Prospective Resolution applicants who have participated in the invitation of EOI
published on 22/09/2025, their EOI documents remain valid and the same will be treated as
EOI documents under the present EOI process.
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2. The timelines provided above are tentative in nature and may undergo change on account of
various reasons/ CoC decision.

Digitally signed
by PIYUSH
KISHANLAL JANI
Date: 2025.10.15
16:51:30 +05'30'

Date: 15/10/2025 Piyush Kisanlal Jani
Place: Chennai Resolution Professional
For M/s. K.l.(International) Limited

Reg No. IBBI/IPA-001/1P-P01439/2018-2019/12164

AFA Validity Date: 31/12/2025

Address: Om Ashray, New Laxminagar, Behind Mazar

Ring Road, Gondia, Maharashtra,441614

Email ID: capiyushj@gmail.com
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Evolve Energy expands solar
presence in Chennai

Chennai, Oct 15:

Evolve Energy Group has
strengthened its footprint
in Chennai with end-
to-end solar and energy
storage solutions. From
design and manufacturing
to installation and
maintenance, the company
is driving the city’s shift
toward clean energy with
innovation and reliable
service.

Evolve offers turnkey
EPC services for
rooftop and ground-
mounted systems, in-
house manufactured
solar modules, string
and hybrid inverters, LT
panels, combiner boxes,
mounting structures, and
BESS solutions. It also

provides flexible financing
options and an industry-
first “One-Call Warranty”
for seamless after-sales
support.

“Chennai is a key
regional market with
strong demand and a
growing clean energy
ecosystem,” said Karan

Singh, CEO - Asset
Development, Evolve
Energy Group. “Our goal
is to make sustainable
energy accessible and
serviceable through local
teams, partnerships, and
lasting customer trust.”’
The company’s
operations feature in-

house inverters, integrated
BESS solutions, and
a tech-enabled remote
monitoring platform for
optimal performance. Its
101Clean.in brand ensures
quick and reliable O&M
services for customers.

‘Al moved from margins
to mainstream’

Chennai, Oct 15:
“Artificial intelligence
has moved from the
margins to the mainstream,
reshaping how we design
and experience financial

SUD Life’s NIFTY Alpha
90 Index Fund

Chennai, Oct 15:

SUD Life Insurance has
announced the SUD Life
NIFTY Alpha 50 Index
Fund, a new offering
that tracks the NIFTY
Alpha 50 Index, designed
to capture India’s most
consistent outperforming
stocks. The NFO is
open from October 6 to
October 24, 2025.

The index features 50
leading Indian companies
selected based on their
alpha, which measures
performance relative to
the market after adjusting
for risk. Each stock’s
weight is determined by
its alpha score, creating a
data-driven, performance-
oriented portfolio.

Prashant Sharma, Chief

better returns. With 0%
GST on ULIP charges,
policyholders benefit
from both efficiency and
growth potential”

Rebalanced quarterly,
the fund maintains agility
and follows a sector-
agnostic strategy to
balance risk and capture
opportunities across the
market.

Available through
SUD Life’s unit-linked
products-Wealth Builder
Plan, e-Wealth Royale,
and Star TULIP Plan-
the fund combines data-
led investing with life
insurance protection.

With GST-exempt ULIP
charges, policyholders
enjoy greater cost
efficiency and improved

services,” said Ajay
Kumar Choudhary, non-
executive chairman and
independent director of
NPCI, during his keynote
at the 6th Global FinTech
Fest (GFF) 2025 in
Mumbiai.

Speaking on “Al’s
Promise and Peril:
Building Responsible
Intelligence for Inclusive
Finance”, he highlighted
that while AI offers
immense potential, it
also poses governance,
transparency, and systemic
risks that demand global
collaboration.

Citing data, Choudhary
noted that Al investment
in financial services could
reach USD 100 billion
by 2027, with 78% of

organisations already
using Al—up from 55%
in 2023. He stressed
the need for responsible
Al, calling it “the only
way forward,” and urged
collaboration to strengthen
data governance and
reduce concentration risk.
Showcasing India’s
fintech leadership,
Choudhary cited UPI’s
20+ billion monthly
transactions and NPCT’s
inclusive initiatives such
as UPI Lite, UPI for
Her, and UPI 123Pay.
He also announced new
innovations like Bharat
Connect’s Internet &
Mobile Banking Platform
(IBMB) and NPCI Tech
Solutions Ltd. (NTSL) for
deep-tech development.

HACKATHON WINNERS

+EN THOUSAND RUPEES

7 10000

AMS students win IBM Naan

Mudhalvan hackathon

Chennai, Oct 15:
Students of AMS
College of Engineering,
Department of
Information Technology
- H. Mohamed Hasim,
A. Basil Ishaq, E. Idris
Ahmed, I. Niyamathullah
Sherrif, and M. Mohamed
Hanifa of III Year IT -
emerged as winners of
the IBM Naan Mudhalvan
Grand Hackathon held at
Capital Land, Tharamani,
Chennai
Their innovative project
titled “Al-Based Fraud
Detection in Financial
Transactions”, developed
under the EBPL (IoT,
Data Analytics, Artificial

Intelligence) domain,
impressed the judges with
its real-world applicability
and technical excellence.

Out of around 5000
participants in the first
round, 220 students were
shortlisted for the next
level, and finally,three
teams were selected as
winners in the grand
finale. The AMSCE
IT team secured First
Position and received a
cash prize of Rs. 25,000/-
from the event organizers.

In recognition of their

outstanding achievement,
our Secretary &
Correspondent, Mr.
H. Mohamed Salegh,
honoured the winning
team with an additional
cash award of Rs.
10,000/- at his chamber
to encourage and motivate
the students.

The event was graced
by Prof. Dr. K.G.
Parthiban-Principal,Prof.
A. Mohamed Abdul
Kader-Advisor, and Dr.
R. Lavanya-Associate
Professor & Head,

Department of IT, who
commended the students
for their dedication and
innovative spirit. The
management appreciated
the faculty mentors for
their effective guidance
and continuous support.
This remarkable victory
highlights the institution’s
commitment to nurturing
technical excellence,
creativity, and industry
readiness among its
students.

Investment Officer at net returns, reinforcing
SUD Life, said, “This SUD Life’s focus on
fund offers a smarter innovative, research-
way to invest-focusing backed wealth-building
on companies that solutions.

consistently deliver

IN THE HIGH COURT OF JUDICATURE AT MADRAS
Testamentary and Intestate Jurisdiction
Original Petition No. 613 Of 2024
In the matter of the Indian Succession
Act 39 of 1925 and in the matter of last
Will and Testament of
Mr. Chotalal Davey - Deceased
Chandrakanth B. Davey
No. 30/44, Raghunaya Kulu Street,
Park Town, Chennai-600 003. ...Petitioner
Vs.
1. Latha G. Soni
No. 30/44, Raghunaya Kulu Street,
Park Town, Chennai-600 003.
2. Asha M. Bhatt

H. No. 9, F/6, Pragati Apartment,

Kallikuppam Road, 2nd Lane, Ambattur,

Chennai-600 053.

3. Hetal Pandya

No. 13-4-789, Gayatri Galli,

Karwan Sahu, Asifnagar,

Hyderabad-500006.

4. Unnati Tiwari

No.1631, Manjupath Dixitpura,

near Gayatri Mandir,

Baidevbag, Ranital, PO Simaria, Dist:

Jabalpur, Madhya Pradesh — 482002.

5. Anish Kumar Thakar

No. 2, Jay Yogheshwar Park,

Dumral Road, Nadiad, PO: Patel Society

Area Tso Nad, Dist: Kheda,

Gujarat - 387002. ...Respondents
All persons claiming to have any interest in the estate of the above-
named Mr. Chotalal Davey who died on 07.05.1976, who was ordinarily
permanent resident of Chennai at No. 6, Raghynayakulu Street, Madras
- 3 and are hereby cited to come and see the proceedings before the
learned Master sitting in the original side of High Court of Judicature
at Madras on 31.10.2025 at 10:30 am and file their objections, if they
think fit before the grant of Letters of Administration.

Dated at Chennai on this the 14th day of October 2025. S. Kannan
M/s. SHAH & SHAH Advocates, Asst. Registrar
No.26/2, Singapore Plaza, Original Side,
New No.337, (Old No. 164), High Court,
Linghi Chetty Street, Parrys, Chennai-104.

FORM G (EXTENSION)
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S. K.l. (INTERNATIONAL) LIMITED

OPERATING IN IMPORT AND EXPORT, TRADING OF METALS AT CHENNAI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along | M/s. K.L.(International) Limited
with PAN & CIN/ LLP No. PAN: AACCK6186E
CIN: U63023TN2005PLC055189
664, T.H.Road, Tondiarpet, Chennai -600 081,
Tamil Nadu, India.

2. | Address of the registered office

3. | URL of website Not Available
4. | Details of place where majority of Majority of Fixed Assets are situated at
fixed assets are located Chennai

5. | Installed capacity of main
products/ services

6. | Quantity and value of main
products/ services sold in Quantity: 995.89 MT

last financial year Sale Value: INR 4,21,28,648/-

7. | Number of employees/ workmen Nil

8. | Further details including last All documents can be obtained by sending
available financial statements (with | email at E-mail id:

schedules) of two years, lists of cirp.kiinternational@gmail.com and

creditors are available at URL: capiyushj@gmail.com

9. | Eligibility for resolution applicants Can be obtained by sending email at

under section 25(2)(h) of the Code E-mail ids: cirp.kiinternational@gmail.com and
is available at URL: capiyushj@gmail.com

10. | Last date for receipt of expression 30th October 2025 (earlier 07/10/ 2025)

of interest

11.| Date of issue of provisional list of
prospective resolution applicants
12.| Last date for submission of
objections to provisional list

13.| Date of issue of final list of
prospective resolution applicants
14.| Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15.| Last date for submission of
resolution plans

16. | Process email id to submit
Expression of Interest

17. | Date of Publication of Form G

Notes:

1. For the Prospective Resolution applicants who have participated in the invitation of EOI
published on 22/09/2025, their EOl documents remain valid and the same will be
treated as EOl documents under the present EOIl process.

2. The timelines provided above are tentative in nature and may undergo change on
accountof various reasons/ CoC decision.

Not Available (only trading was done)

M. S. Billet

08th November 2025

13th November 2025

22nd November 2025

27th November 2025

29th December 2025

cirp.kiinternational@gmail.com

15th October 2025 (earlier 22/09/2025)

Piyush Kisanlal Jani

Resolution Professional

For M/s. K.L(International) Limited

Reg No. IBBI/IPA-001/1P-P01439/2018-2019/12164

AFA Validity Date: 31/12/2025

Address: Om Ashray, New Laxminagar, Behind Mazar Ring Road,

Date: 15/10/2025 Gondia, Maharashtra,441614

NAME CHANGE

My Son, Old Sur Name: Kumba-
konam Ramesh Gandhi Old Given
Name: Kanishk, Date of Birth:
26/11/2007, Address: No.2/1078,
1st Floor, Bhavani Street,
S. Kolathur, Nanmangalam Post, Old
Pallavaram, Chennai-600117.
shall henceforth be known
as New Sur name: Ramesh
Gandhi New Given Name: Kanishk
Ramesh Gandhi,
Father

NAME CHANGE
I, ANNAMEL, W/o:
Srinivasan, Date of  Birth:
25.05.1965, residing at No.66,
Balaji Nagar, Ashok Nagar, Kovil
Pathagai, Avadi,

600062, shall
known as ANNAMMAL

Chennai -
henceforth be

ANNAMEL

NAME CHANGE
|, RAMASUNDARAM NELLAI
NAYAGAM, S/o: Ramasundaram,

Date of Birth: 03.08.2007,
residing at A-1, Pinewood
Apartments, No.465, Kilpauk

Garden Road, Kilpauk, Chennai
— 600010, shall henceforth be
known as RAMASUNDARAM
NELLAINAYAGAM

RAMASUNDARAM NELLAI
NAYAGAM

NAME CHANGE

1, Hemachandran (Old
Name:) Arumugam
Surname), S/O

Date of Birth: 05/01/2007,
ADDRESS: NO :152, SAINT
ROZARIO STREET, MUTHIALPET,

Given
(old
Arumugam,

PUDUCHERRY-605003. shall
henceforth be known as
HEMACHANDRAN (New Given
Name: ) AROUMOUGAM (New
Surname)

Hemachandran (Old Given Name:)
Arumugam (Old Surname)

[, Moses John Maria
Suseela, Daughter of
Rathinam, residing at
No.34, Harilok Apts
G F -2, Circular Road,
U1 Colony, Kodambakkam
Chennai - 600024, shall
known henceforth be as
Maria Suseela R.

Form No. INC-25A

Advertisement to be published in the newspaper for conversion
of public company into a private company

Before the Regional Director, Ministry of Corporate Affairs
Southern Region

In the matter of the Companies Act, 2013, Section 14 of Companies
Act, 2013 and Rule 41 of the Companies (Incorporation) Rules, 2014

AND
In the matter of M/s. SAAKI POWER PROJECT LIMITED

| M.S. NAVANEETA KRISHNA
Son of Thiru. V. Mahadevan
born on 15th April 1979 (Native
District, Kancheepuram)
residing at Old No.47B, New No.
106-B, Plot No.1, Chinnasamy
Nagar, Ashok Nagar Extension,
Kancheepuram-631502, shall
hereforth be known as
NAVANEETHAKRISHNAN. M

& IT60uT 6131 60 6160

having its registered office at
New No.16, Old No.38, Maharaja Surya Rao Road,
Teynampet, Chennai 600 018, Tamil Nadu.

Notice is hereby given to the general public that the company is intending
to make an application to the Central Government under Section 14 of the
Companies Act, 2013 read with aforesaid rules and is desirous of
converting into a private limited company in terms of the special
resolution passed at the Extraordinary General Meeting held on
29th September 2025 to enable the company to give effect for such
conversion.

...Applicant

Any person whose interest is likely to be affected by the proposed
changef/status of the company may deliver or cause to be delivered or
send by registered post of his objections supported by an affidavit stating
the nature of his interest and grounds of opposition to the concerned
Regional Director, Southern Region, Chennai within fourteen days from
the date of publication of this notice with a copy to the applicant company
atits registered office at the address mentioned above.

For and on behalf of the Applicant
SD/-

S Vivek Karthic

Director

DIN: 06362906

Date : 15.10.2025
Place : Chennai

I, Shaik Ahamed Majeed,
D.0.B. 11-05-1964 residing
at No.3/9, Third Floor,
Pichandi Lane, Royapuram,
Chennai, Chennai - 600013,
Tamilnadu Shall henceforth
be known as
S Abdul Majeeth

- Shaik Ahamed Majeed

A
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4A14, Baashyaam Pinnacle Crest
OMR, Sholinganallur, Aavin milk Factory (opp)
Chennai - 600119. 9043870863.

FORM WIN 6
[Rule 7 of Companies (Winding up) Rules, 2020]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL; CHENNAI BENCH
C.P. No. 3 of 2025
IN THE MATTER OF SECTION 271 & 272 OF COMPANIES ACT, 2013 AND
IN THE MATTER OF M/s. PHOENIX AQUA PRIVATE LIMITED, A COMPANY
INCORPORATED UNDER THE COMPANIES ACT, 1956 AND HAVING ITS
REGISTERED OFFICE SITUATED AT NO. 1/1, PILLAYAR KOIL STREET,
VITTALAPURAM PO, KALPAKKAM - 603102, CHENGAI MGR DISTRICT,
REPRESENTED THROUGH ITS DIRECTOR/ SHAREHOLDER, Mr. G.VENKATESH
M/s. Phoenix Aqua Private Limited,
having its registered office at No. 1/1, Pillayar Koil Street, Vittalapuram PO,
Kalpakkam — 603 102, Chengai MGR District,
represented by its director /Shareholder Mr. G. Venkatesh

ADVERTISEMENT OF PETITION

Notice is hereby given that a petition for the winding up of the above-named
company was presented before the National Company Law Tribunal at
Chennai on the day of 10.09.2025 by the said company and that the said
petition is directed to be heard before the Tribunal on the day of 10.11.2025.
Any contributory or other person desirous of supporting or opposing the
making of an order on the said petition should sent to the petitioner or his
representative notice of his intention signed by him or his representative with
his name and address so as to reach the petitioner or his representative not
later than five days before the date fixed for the hearing of the petition and
appear at the hearing for the purpose in person or by his representative. A
copy of the petition shall be furnished by the undersigned to any creditor or
contributory on payment of the prescribed charges for the same. Any affidavit
intended to be used in opposition to the petition should be filed in Tribunal and
a copy served on the petitioner or his representative not less than five days
before the date fixed for the hearing.

...Petitioner

RATHIDEVI & ASSOCIATES

Advocates

No. 4/11, Veeramamunivar Salai Mogappair East,
Chennai — 600037. Ct: 96771 85853

Email ids: rathidevi@rdalaw.in; rathiadvo@rediffmail.com
(Counsel for Petitioner Company)

Place: Chennai Email ID: capiyushj@gmail.com

Place: Mumbai

[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]

Advertisement to be published in the newspaper for change of Registered Office of the
Company from one State to another.

Before the Central Government, Southern Region
In the matter of sub-section (4) of section 13 of the Companies Act, 2013 and clause (a)
of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014

In the matter of Miya Infrastructure Private Limited (“the Company” / “the applicant’)
Cin: U68200TN2025PTC178555 having its Registered Office at Old No. 89, New No. 40,
Harrington Road, Chetpet, Chennai, 600031....

Notice is hereby given to the General Public that the Company proposes to make
an application to the Central Government, Southern Region under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of Clause 2 of the Memorandum of
Association of the Company in terms of the Special Resolution passed at the Extra-Ordinary
General Meeting held on Friday 05th September 2025 to enable the Company to change its
Registered Office from the state of “Tamil Nadu’ to the state of ‘Maharashtra’.

Any person whose interest is likely to be affected by the proposed change of the Registered
Office of the Company may deliver either on the Ministry of Corporate Affairs portal (www.
mca.gov.in) by way of filing Investor Complaint Form or cause to be delivered or send by
Registered Post of his / her objection(s) supported by an affidavit stating the nature of his /
her interest and grounds of opposition(s) to the Regional Director, Southern Region at 5th
Floor, Shastri Bhavan, 26, Haddows Road, Chennai-600 034 within fourteen days of the date
of publication of this notice with a copy to the applicant Company at its Registered Office
located at Old No. 89, New No. 40, Harrington Road, Chetpet, Chennai, 600031.

Date: 24th September 2025

Form No. INC-26

AND

Petitioner

For Miya Infrastructure Private Limited
Sd/-

Joseph Martin

Director

DIN: 10196510
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